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On the export side we showed do better.
The international inflation was there
and the mv&omo}for exports wm
very good booauwe of various otber
reasons. Stidl e have td do a lot to
crean: more surpluses. Unless we create

i, wé caniot have nioke
expéru in the 1 sector
and in the industrial sectok, we have to

do a lpt. We nced the t of the
State %we‘lﬁ‘n:nﬂl and afo various
otber Union Minfstrits to fncrease the
surpluses.

MR. CHAIRMAN : The hot. Meiber
may cohtinde tomertow. We have to
take up the half-an-hddr discussion.

HALF-AN-HOUR DISCUSSION
MANARASHTRA-KARNATARA BoUNDARY
Drirure

CHAIRMAN : The House will

half-an-hour discussion

to be raised by Prof. Madhu Dandavate.

Before be starts, let me remind the hon.

members of the rule so that, later on,

they do not put me in an awkward position.
Rule 55(5) is very clear. It says:

““There shall be no formal motion be-
fore the House nor voting. The mem-
ber who has given notwe may m.uh:
a short mtement and the Minister
cosicerntd shall reply lhortly Any
member wh:e?“ Previowly in

¥

m‘%&:ﬁ.% &

M.
‘nqjqﬂr) : Thatis, hikea call-attention, '

DANDAWATE,

Please do not do t!m
I".. hn
I will, therefore, request the hon.

hfmben a&lmuhﬂwm&e
lot to formulate their guestidnd right

now and ask a question and not put me
later ont in an awkward position.

SHRI B. V. NAIK (Kanafd) : What
are the compelling circumstances for us
to be reminded of the rwie beckuse 4 ter-
tain amounmt of latitude i aowed in
these debates.

: I will
tbehﬁhtﬁ’lﬂc of {enqﬂ-dnmgw:be m

but don’t stretch it Yoo far.

sHR1D kKan hhv
the persons who have cume mle
are not present. So you
me to put a quecstion.

MR. CHAIRMAN : If anyone of them
js not present, I wall give you a chadee.

Shri Dandavate.

PROF. MADHU DANDAVATE : 1
consder 1t & proud privilage o iitiate
this Half-an-hour discussion on the cve
of a demomtrition that people From the
Mahbarashtra-Karnataka bordek arcas are
going to #tage before the Parliament to-
morrow, to weloome the dumance given
by the ‘formtet Hodne Minter Wt the
dl.lputc will be scttled before the forth-

General Elections and that an
mi‘ch settlement will Be arived at
About a thousand pe from the
Maharashtra border areas bave already
oomc to the capital and they wll

be submitting a memorandim v the
Prime Mimster tomorrow. The Prime
Minister has atready given thedn A
intment. Bhe will micet the depum
of the Mabarsshtrs Blikstun Samiu
at 3 p.m. and I will be very happy if the
discussion that gocs on this evening will
help the Prime Minister M arriving at
a suitable solution.

I might recall that when the situation
m e ¥ arcas was Very m
December last, in reply to my r to
the Prime Minister, the Prime Minister
R e el
197 Y
of i;!leuer which is very relevimu
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“Tiw Home MEmister is seized of Um
RETA  qusstion and will seon ke
Mative to find a satisfactory solution
the horder dispute.”

After that, when we found that no fresh
efforts were being made, a8 memorandum
that was signed by leaders of all the
Parties in the Parligment, was semt to
the Prime Minister gn agth Decembar
1973 ¢ memorandum said :

“We steongly fesl that settiement of
the dispuse centred on the
basis of sound principles without aay
further delyy is the only way to put
ap end to 3n ygly fratricidal war bet-
Wmnththe r;;eop es of these two States.

€ Wecclore, earpestly uest you
to initiate prompt ¢ﬁ‘o¢l'u rl.:quttlc the
border dispute i the wider interests of
natiopal integration.”

This memorandum was signed Shri
Samar Mukheryce of Gl'sl'J!v,e Sh?i' Atal
Bibari Vaypayee of Bbautig Jana Sangh,
Shri Hiren Mukherjee of €PI, Shii Shy-
amnandan Mishrg of Cong. (O), Shri
H. M. Patel of the then Swatantra Party,
8br1 Era Seszhiyan of DMK, Shri Sulaiman
Sait of the Muslim League, Shri Samar
Guhba of the Socialist Party, Shri $. B.
Girt of tre Telangana Praja Samiti,
Sbri Shiv Kumar Shastri of BKD and
Mr. P. G. Mavalankar (Inde ).
In my letter addressed 10 Pripe
Minuwter, I have said that many Members
of the Ruling Congress Party have also
exprewsed  their  agrecroent with the
Spirit of the memorandum though for
technical reasons they have not appended
their signatures. This was the background.

After that, a happy development
when a discussion was jnitiated ?n ‘:;:
mlﬂ'!-—-llnin it was an balf-an-hoyr dis-
Cusssion—the then Home Minister, Shri
"'l;m.u.gx f.hlnh-l‘ D:hb::;:‘l, was kind enough

a cate assy after
members of the ?:mue from gth sides
:e‘ﬁ:led!y demanded that a categorical
sturance should be made regardm
f:nu:ie l;:lt for the Blglutiqn onilbe problem

X ri Uma Shanksr Dikshitjyi then
llld-qadm - m‘:’c 'l:&ne Miniﬁr;u:'ltll: lah:l

t—on the f t
Howse, "We whli try to i: m:
solution of the xnmtuh-mn.hq‘
border dispute and ip no ci
&:ul&ta’knqﬂlbearﬁﬂli.l htzr
b Re?ulm eu?’hg general elections

Sir, on_that occasion, § Mumarouly

J Beneral Eion’” Tontay: mh he s

) is
because the national emergency is being

continued and there is a possibitity that
the general elections (o Lok Sabha might
be postponed ipdefinitely apd, if the post-

ponement is indefinitc n that cass, the
solution, of the border dispute which has
remained pending for the last eighteom
ﬁu may also remain pendiag and thers-

MR. CHAIRMAN : Mr. Dandavate,
carlier at one stage, you said you were
apprehensive even of a snap pall.

PROF. MADHU DANDAVATE : But
apprehensions can be of two vypes.

MR. CHAIRMAN : Bui, both the
apprebensions are il .

PROF. MADHU DANDAVATE :
Fhe other apprebension is this. If there
is snap poll, in that case, they would 13y
that now is na time. both
ways there is twhis difficulty. If whege is
snap poll w be held, they would have
burricdly said that they are busy in |
election and there 15 no time to the ol
There will be indefinate delay. ;
commitment 1s this that the solution will
be before the election. Thersis greater
urgency to this. May 1 say that you need
not knk up with the forthcoming Parlip-
mentary clections. Before the eloction, you
should :gtolenh this issus. In fact, some
of my colle had suggested that befoye
the task of Delimitation of th¢ Conttatu-
enciesis completed, before that, if ppssible,
the sohution should be arrived at. ’
there should be some finality about the
time-limit in which the entir¢ problem
would be sertled.

Sir, very often we have bheen wld that
after all, there is Mahajan Commission’s
Report and once they have given their
decjsion, it should bc something W
an award. Why is it tl;;l demt‘;wadt;c;ly
all the parties concerned to ispate
do not accept the findings of the Mahajan
Commission ? Here, I would like 10
quote the resolution of the Gowernment
of India by which the Mahajan Com -
mission was & . It very
clear from that son shat the
Commission’s Report is not in the
of an award buvit it Justa

o et 1
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:ppnhind' the
gt_h October, 1961, the relevant
the Resoln taid
“The Commission shallhear the com-
cerned parties a#d mmke in recom-
mendations."

There is no question of an award. But,
10 just quoie a lel, when the entire
reorganisation e States in thc country
took place and when the Reorganisation
QOommission was appointed, they were
also infarmed that they bad to make the
recommendations, the recommen-
dations of the States’ Reorganisation
came before the coumtry,
a number of alterationt were made m
the original recommendationt of the
Reorganitation C fon. The arg-
uments put forward by the late Pandit
Nehru himself was that what the S.R.C.
had »aid were just recomnmyendations and
dothing more than that. The Govera-
Wfent has the sovercign right even to
change the¢ recommendations and, Par-
liament, has uitimately the sovereign
righit to make any alteration and take the
fina] decision. That was the state.
ment that wasmade by the late Pandit
Nehru and, I am sure, that his daughter
will not sdopt a different attitude. I am
iquite confident about it. Therefore, 1
Hope that that attitude will be taken
tgc the Mahajan Comsmission’s Report
wil not be treated us an award but it
will be treated as a recommendalion as
any other Commission’s recommenda-
tion. If there are fallacies, if there are
apy contradictions, if there are ocontra-
tory norms followed in settling difierent
Aikputes which they have tackled, in
that case, all the contradictions will have
to be resolved by the Government.

_oh
oms

Sir, my quarrel with the Goverament
is that they are trying to took at the pro-
Blems of the Maharashtra- Karnataka
Sorder dispute or, for that matter, any
otter solution to the dispute, on the basis
of political iency and wot on the
Basis of wiform principles. The

more to settle the disputes in
this xﬁfwhn the bdsis of political

wey, the inore trouble will g:
ted wpd meore contradictions will
Theveloce, it §s in the interests
ﬂihe,hlm‘“ that you must
%hmtmi!u mﬁwm

ol duint wny particuler iiaguistic

in the country which ultimately harm
the hational integration in the country.

Sir T just would 1ike to briefly mentio®
sbout some of the ‘contradictions. Sir,
Karnataka State was favolved in two types
of disputes, Thert was a dispute over
Kasergode and on the Maharashira border,
there was a dispute regarding Belgaum
aud 50 many other areas like Karwar,
Supa and orher areas, What types of
norms the Mabajan Commission tried
o apply ? You will be susprised and
shocked to know that as far as Kaser-
gode is concerned, the Com-
mission says that concsecutively three
Assembly elections have been won by the

m&- of Mysore, and therefore,
should be inc as an in-
t{dgnl part of Karnatalm State, the former
ysorc State. What happened in Bel-
um, the bone of contention ? In
lgaum, Sir, right from 1957, in all
the elections, the representative, the can-
didate, of the arashtra Ekikaran
Stm.l'la has won by an overwhelming
majority. They won in 1957, they won
in 1962, then won in 1967 and When
there was the so-called Indira wave in
the country, the¢ Maharashtra Ekikaran
Samiti, Shri Balwant Sainak won by o
overwhelming = ty and I said in
a bumurous vein thag if throughout the
country there was Igdira wave, as fat as
the border arcas of Mabarahttra were
cancerned, there was Maharashirs Eki-
katan Samiti wave ; one wave has heea
gmo_mq-pw“ the otl-e:f mmemm:rhut
is ,inspite of the victeyy 8
Party in Karostaka as wgll as Mabaresbtra,
in this et ares of tom, Shri
want waa phic to win the elections
an over whe majority. For
peraple’s ey were d
inthem

tﬁebmat "
the casc of Belgmums, in spive of fye
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As far as relative magority is concerned—
I will briefly mention—in 1951 census,
the Marathi population in Belgaum was
more than 519% and at a later stage,
by maaipulaiion of cer.ain areas of can-
tonment and wwnsbip, it was brought
down to 46%. But, even then, in areas
like Belgaum, the st majority group
is that of the Marathi speaking population.
In spite of that, Belgaum does not become
part and parcel of Maharashira as also
other areas like Karwar, Supa and other
Arcas.

You must set up certain norms—the
wishes of the people, geographic cont-
guity, relative majority and so many
other factors. Therefore, the important
factors will be geographic contiguity,
relative majority, village as & unit and
peoplc's wishes, If these norms are  ac-
cepted, I am sure, you will be able to
find out & workable solution. Sir, occa-
siopally, a lot of reports go on ctming
up. Maharashtra Times has
some¢ time back that probably the Govern-
ment of Indm has diready taken the deci-
sion that the cridtial Bel-gaum city, wher®
the Mgharashtra Ekikatane Samiti has
woh #1l the elections, would probably
bécomt part dnd parcel of Kamaraka
and that some adjubtrhents will be mide as
far as othetr +il ar® conternedl. Sir,
Belgaum is the crut of the problem,
where they hatve wen all the &lections.
If the wishts of the peoplt have been
acctpted in Kasargod, how cam the
wishes of the e be flouttd in
Belgaurh ? That is the plain #hd simple
questitin thdt I would like to put befbre
you.

Sit, ropeated
the Chief Ministers of Mahatashtnt and
Kargataka mut try to find but a solution.
But, Sir, left to therhselves, they will
not be able to find out & solution at all.
The other day, when the Members of the
tre Ekikaran Samiti, about tho-

Ekikaran Sdmiti, unfést I doniult thems
unjess I consult the leaders of the oppo-
sition partics, I will sot makk ary com.
mitment to the Cente”, For the frme
bocs, given 1o the poople of Mahereshirs
n gi e people of tra
by the Cbief Minister of Maharashtrs.
He cannot go back from that commit-
ment. Therefore, do not leave it to
them, When the Chief Minisxer of
Maherashtra himself says ‘Iam not going
to be the final arbiter ; even if the
comes from the Centre, I will consult the
Maharashtra Ekikaran Samiti first® it
is very clear that even the Cente will
have to reckon with the power of the
Masharashtra Ekikaran Samiti, which is
the representative organ of the Marathi-
speaking people of Maharashtra-Kasna-
taka bohrder arcas, and therefore, they
will have to be censulted. You sit with
them. Theére is no sense in sitting merely
with the Chicf Ministers. They will not
be able to deliver the goods. You rememb-
er, even at the time of bilingual Bombay,
the Chief Minisier vold you that they will
work out a sohstion. Mr. Obavan told
you that the will work out a bigger bilin-
gual State of Bombmy. But, ultimatcly,
when were on the side of creating
a State of Samyukta Mahardslitra and
a State of Guyarat the wishes of the Chief
Ministers did not reign supreme but the
withes of the people of Guyarat and
Maharashtra reigned supreme. That i
the hi from which you will have to
learn the lesson. Therefore, do not lekve
the matter to the wishes of the Chief
Ministers, but, leave thtm to the wishes
of the rople of Maharashtra and tie
wishes of the peoplt in Karnataka. That
is the way the problem has to be tackled,

In conclusion, I will say thav there i
one econoinic iz?eq!ufence of thl;:l;‘-t;
tular pending issue. If you g6 %o
and S0 many Other sreas, you will fnd
that whetber the phople belong to te
Katinada-speakicg grovp of tb the
Mamthi-spesking grtup there arc among
themn shilwairts of the fleedom srruggle
who have saflered in the froadom stroggle.
The:t are men like Baburiy Thakir snd
Dr. Yihgi. Thest ate the mth who hate
suffcred imprionticht in the ‘freedom
i, o Tt o S
in the igstream e cal
They wotld ke the

e Eatire @ -
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But thzy always tell us that when plans
are being formulated, when the country
is attacked, when tensions are built up
in the country, these of us who are
freedom struggle leaders, who would
like to devote ourselves to the task of
national reconstruction and integration
are bogged down in small’ problems
which are created by the Governments
of both the States, We do not want thz
people of Karnataka and the people of
Maharashtra to fight’.

Therefore, in the inwerest of national
integration and in order to bring the
people of both the areas iato the main-
stream of our political 1i = because with
this matter ‘kept pending  neither
Karnataka mnor Mabarashtra has any
stake in building up educational insti-
tutions, in having €conomic d=velopment,
it is necessary to find a solution 1o this
problem. Now you find that even when
sanclions are made, they remajn unspent.
I pointed out on one occasion that when
some grants were made for some small
irrigation proj:ct by the Central Govern-
ment 10 the Karnataka Government,
since the area happens to be disputed
they did not spend those amounts in
the border artas because they were not
sure where the area would be at a later
stage. Asa result, economic development
is also kept pending there. This is the
economic consequence of keeping th=
dispute pending.

Therefore, from the point of national
integration, from the point of view of
respecting the democratic wishes of the
people, from the point of view of the
sound principles that have been evolved
and from the point of view of ensuring
better and speedy economic development
of the border areas as a part and parcel
of India as an entire entity, it is very
necessary that this dispute should be
settled quickly. Without striking any parti-
san note at all—on both sides of the House,
we have certain common points of view—
I would earnestly make this request to
the Home Minister. Let him expedite
the matter so that an early solution is
arrived at -which will be on the basis
of firm and sound principles.

SHRI ANNASAHEB GOTKHINDE
(Sangli} : The country was glad when
the Pfime Minister made an announce-
ment and assured as that the then Union

APRIL 21,1975

Maharash a-Karna aka 352

Boundary Dispute (HAH )

Home Minister, Shri Uma Shankar
Dikshit, would take the Initiative to find
a satisfactory solution to this vexed border
dispute. The country was expecting that
a solution on the basis of sound and re-
cognised principles would be found.

I was glad to know and hear from
the then Home Minister when he inter-
vened in the half an hour discussion held
last year and said that the gap had been
narrowed down, som¢ alternative pro-
posals bad been made twice or thrice
and some amicable settlement was being
worked out. Now this process has bcen
carried on by our present Home Minister,
Shri Reddy. I am not in a position to
know to what extent he has been able to
narrow this particular gap between the
two sides, I think and I hope that our
present Home Minister would be able
to build a bridge of goodwill over this
gap- If he succeeds in the matter,
I for one would call him not Shri Brah-

mananda Reddy but Shri Sarvananda
Reddy.
PROF. MADHU DANDAVATE ;

I will joint him.

SHRI ANNASAHEB GOTKHINDE :
teople living in the disputed area heaved
a sens€ of satisfaction when it was cate-
gorically stated that a solution would be
found ‘well before the 1976 patliamentary
clections.” I underline this word ‘well
before’. We take for granted thatelections
are nol going to he held before 1976.
So, what do the Government mean by
this phrase ‘well before the 1976 parli-
amentary elections’? In order to relieve
the tension and insecurity that is being
felt by the people in that area, this decision
should be taken as expeditiously as
possible.

I have received a letter from my friend
Shri Saynak who is at present a member
of the Maharashtra Ekikaran Samiti
in the Karnataka * Assembly. I quote
a few sentences from this letter r1ath
February 1975 : '

"EIIRCHT W "zAl  ATE. AT
aral i 9@ 3331 feas wigar
arg. fra) faag qral avsgTar wEm@r
FEOIR. ATEHT. ATHA) NI g0
FEA ALOGITIE) TgT0 aig.”
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It means : “‘the Prime Minister and the
country had been able to solve the Kashmir
problem. The vexed border disputc 1S
still remaining. How long are you €x-
pecting us to carry on the struggle in this
way ? We are even prepared to under-
take fast unto death.”” He is one of my
good friends. On many ocCasions we¢
do disagree, particularly on the manner
in which this particular question would
be solved. We the GCongress Members
from Maharashtra in Parliament, in fact
all the Congress Members believe that
the Prime Minister has the capaciy
and the will 1o decide this issue amicably
and expeditiously. At the same time I
must gonfess that I personally and Members
from the Maharashtra respect the senti-
ments expressed by Mr. Saynak in this
letter. Now I would ask one or to questions
of the Home Minister.

When Karnataka State was renamed
from Mysore 1o Karnataka all the Kar-
nataka people were rejoicing at this
renaming. We also respect the senti-
ments of those persons. On that very
day then the whole of Karnataka was
celebrating, I had been invited to one
of the ‘places wiz. Mangsuli which was
situated in the disputed area and pcople
residing there celebrated it as suthak
diwas, mourning day. 1 want to know
from the Karnataka Chief Minister. I
also expressed my sentiments in that
meeting, I want to know the Govern-
ment’s reaction also. Why does ths Kar-
pa.taka Government want to retain the area
in Karnataka when tte prople residing
in that area are unwilling to remain
in Karnataka ?

Secondly the then Home Minister had
assured that he would take the concerned
MPs into confidence, not on.the floor
of the House but in discussions in sorting
out the problem. I want to know from
the present Home Minister and the Go-
vernment whether efforts would be made
to associate the concerned M.Ps, My
constituency, Sanzli, borders on Karna-
taka. There may be som= MLPs whe were
clected from Karnataka  who.e consti-
tusncies m'ght be bordering Maharashtra.

Would such M.Ps.be associated in the
decision-making process ? When  we
represent the wishes of the people, we

want to convey those wishes and feclings
to the powers here who deécide the matter,
They may be having consultations with
the Chief Minister concerned, but the
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MPs also should bz taken into confi-
dence while deciding the matter.

I request the Government to decide
this issue as expeditiously as pessible,
I welcome the morcha of the people
numbering about a thousand, who have
come all along from the disputed border
area. I fully share their sentiments and
expect that the Government will respord
to their feelings.

SHRI B. V. NAIK : Sir, this discussion
arises out of the reply to Unstarred Ques-
tion No. 1277 dated 20-11-74. The reply
was

“Efforts in evolving an equitable
solution which would command maxi-
mum acceptability are actively pro-
ceeding.”

This is the usual modality of the Govern-
ment to say theleast or sometimes- nothing
atall. Most of us do appreciate that
the decisions should find maximum acce-
ptability and all the eflorts are being
made, but it doés not say anything. This
was on 20-11-74. The previous dis-
cussion for half an hour took place on
19-8-74 with reference to a question
to which a similarly vague and non
committal answer had been given—Started
Question by Shri Shankar Rao Savant
on 24-7-74. As far as theessence of the
replies to Mr. Savant on all the three
occasions, including the half-hour dis-
cussion on 19-8-74 is concerned, we
are not in any confusion. But we are in a
confusion, like all mortals would be,
about what was stated by the then Home
Minister, Shri Uma Shapkar Dikshit
on 19-8-74. The discussion was held in
identical circumstances. My hon. friend -
Prof. Dandavate, Mr. Dhamankar and
all of us were there including Mr. Sawant.
It was an open debate. At the fag
end, when there was no possibility
of putting any further questions without
interrupting the debate, we were told
by the then Home Minister—

“Qur friend Mr. Savant was mostly
giving the history etc. of the dispute.
He and other hon. members had refe-
rred to the Mahajan Report. I do not
understand the logic of referring to
the Mahajan Report. Mahajan report
was after all made by . the former
Chief Justice of the Supreme Court.
A Dbetter reputed person or a high-
er judicial authority could not have
been found.” Then he added the
sentence, Sir : *“‘But what happened?”’
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PROF. MADHU DANDAVATE : He
accepted the supremacy of the Parlia-
ment over the judiciary.

SHRI B. V. NAIK : What happened
was that the subsequent part of the sen-
tence was a complete somersault from
what was said earlier. It was a volte face,
What he says later is this :

“Although it was said earlier that
bath the parties, particularly Maha-
rashtra, wanted that the decisions or
theaward or the recommendation of
the Mahajan Commission should be
final and binding, it was not accepted
so; and for good reasons.”

I'would repzat the weds ‘for good reasons’.
I would ask, “Whose good reasons ?”
Waen did this wisdom dawn on the Ministry
of Home Affairs in the Government of

Tndia? T will quote the ‘good reasons’
in brief :

‘““If Maharastra thought that their
case had not been fairly considered,
the Central Government found that
there was some fgorce in that argu-
ment,””

This is the first time, to be fair to
all concerned, that we were absolutely
taken by surprise ; and the rules of parlia-
m:3ntary procedure did not provide for
the redressal on the spot. A senior
parliamentarian and respected person like
Mr. Hanumanthaiya was also present.
He was also not able to function effectively
in the given frame of reference. T would,
therefore, request the hon. Home Minister
to say whether the position as stated
by his esteemed predecessor, our vene-
rated Uma Shankar Dikshit Ji, Stands
as it stood on the 19th August 1974,
or doecs the reply to the answer which is
under debate pnow—which only states
what was stated in reply to the Starred
Question; and does the present reply
that ““the matter is under active con-
sideration for the maximum accepta-
bility”, go back on the ex tempore, impromptu,
statement at the time of the discussion
on half-an-hour debate on the 1gth August
1974—i.t. has there been any change ?
M. Chairman, Sir, as far as the timing
of the decision to be taken is concerned,
there is no dispute, viz. “Before the next
general elections.” Tf the Government
of India, in its wisdom, wants to have the
decision now, wants to take it tomorrow
or the day after, or before the next general
elections, it is absolutely within their
wisdom as well as within their competence ;

on that there is no dispute. But if
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you are going to base your decision on
the statement that “there are good reasons”
which was sprung as a surprise on us.
I would like to make a point which the
hon. Minister might make clear. This
is not the first award. You call it as
a commission or by any other name.
Rose will smell as sweet by any other name.
(Interruptions). T hope Iam not provoking
This is absolutely an academic discussion,
The report of Mr. Mahajan, the worthy
father of our colleague Mr. Vikram
Mahajan, has been prepared after great
pains ; if you see the report, which gives
the list of persons and associations who
have sent memoranda to the Com mission
on Maharashtra—Myspre—Kerala Boun-
dary Dispute, it runs from 1 to 2240
pages. Itis completely categorized. There
is also the list of memoranda presented
to the Commission on Maharashtra—
Kerala dispute running to 1292 pages.
The list of persons, and organizations
which gave evidence, after making a
tremendous amount of eftort, before the
Maharashtra—Mysore—Kerale  Commis-
sion, contains a staggering figure, uiz.
3218 Pages.

A superhuman work has been done.

MR. CHAIRMAN

: Is it more than
the votes cast ?

SHRI B. V. NAIK : So far as votes
cast is concerned, one may win or lose
a seat by a margin of one vote.

MR. CHAIRMAN : You may -better
urge that point. As a lawyer, I may
say that would be a better point.

SHRI B. V. NAIK : The point which
Prof. Madhu Dandavate raised was about
the electoral results. I am personally
a very good friend of Shri Neelakanta
Desaj of Kanapur, having worked with
him in my elections. I will come to
the operative part later on.

The hon. Minister had stated, for good
reasons, ‘““we are going to change the
Mahajan report’’, a report which in
categorical terms staed that e claims
of the wwn of Belgaum is disallowed
and the city is not recommended for
transfer to the State of Maharashtra.
A Supreme Court judge in unequivocal
terms has solved this problem with no
ambiguity in his report.
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PROF, MABER) DANDAVATE ; Like
e Golik e,

sﬁii.V.Nhlsx:' ismo:ce
after in the Swies ganisa
cmmﬁﬂm-putlusw. o

The whole bistory of Mabataghtra
Kamataka bounday dispute is so well-
lknown, that time and again the same case
has been raised, replies have been given
in identical siaations, till the 19th August
1974, when the Home Minister said that
be is going to modify the Mahajan
Reporr. Are you going to modify it
on the sgame grounds as Professor Dandavate
statcd, namely, grounds of political ex-

diency, and that tpo simply because

taka is a small State with 27 M.Ps.
while Maharathtra is amongst the six
major States of West Bengal, Bihar,
Madhya Pradesh, Maharashtra, Andhra
Pradesh and Tamil Nadu, who Virtually
command a majority in this House ?

MR. CHAIRMAN : Ours is only 45 as
against 27,

SHRIB. V NAIK : States with more
than 40 M.Ps are rumming the whole
country. We are less than three dozens

MR. CHAIRMAN : One Shri 8. V.
Naik is oquivaient v so many others.

SHRI B, V. NAIK : The hon. Chair
has been kind enough to say that.

Now Belgaum has been made into a
Status symbol, a prestige issue, Here I
am raising the larger question, It does
not matter whether Karnaraka is a party
to the dispute. Here §5 the report of
the Chief Justice, which waa given after
the report of the S.R.C. Now the Home
Minfster as the respemsibility to decide
this question. Let him decide it  the
way Ne likes. But, let dm not spritg 4
surprige, Last dme whit was

VAISAEEA |, 1997 (SAKA) m e

In regard to Khamapur, I fephtsent
that area. As I rightly said, are
iy frfendd. In gy we all tﬁ%-
wher. In 1972 the local legislator,
Sardessi, who got elected defen
our mhal; Cmmorumudﬁlh “j:ﬂ'l tl:iu
except respect i a
issue, he wad in absolute identity with the
views of our Goivernment and party,

PROF. MADHU DANDAVATE : Did
yolu ever contest for the Assembly election
from Khanapur ?

SHRI B. V. NAIK : I am reinforcing
your statement, About Khanapur, the
verdict is that sop many villages from
Khanapur should join k. I

to be a_worthy representative
from that area. [ am not contesting it.
Thercfore, why are you not accepting the
pﬁm:{ple of first minimil{n‘ the area
of divergence, reducing the area of diff-
erences ? Why not the hon., Minister
accept the recommendations of Mr, Ma-
hajan in pieces at least about these villages,
in instalments, in small volumes, leaving
the major problems aside ? They can
be to;ved by stages. Is it not possible for
you

Prof. Dandavate in a brilliant picce of
oratory said that he did mot mind what

puber, writing oft all past Bistory, then
I thisk no national l;,:ltmd-ry will ®e
pueeg or secure. There will be no bovrder
arcas without friction. Electoral vesutts
shomid not, therefore, be made the criterion
for this purpoke.

care, if nbt better care, of the .
rathtrians in Belgaum than they ané
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tallien ca;'e ofin Satara or Sangli or other
places ? 1t is ﬁ.;r' this purpose that the

A Therefore, bzi
anmtcgra.ted Indian like you, 1\?[1-., C;halilrg-
n, having become a distinct indianised
ntity, not feeling uncomfortable whether
™ Nasik of Poona or Banaras or Bombay
or Bangalore, T g not attach much
mmportance to these linguistic and other
' : should take into
consideration administratiye conveniepce,
the . €xisting  divisional headquarters,
district Headquarters, taluka headquarters
CIC. Al of 2 sudden, aficr g5 years of
history of free India, one fige morning
we should not te]] them to go here or there,
That will disrupt the whole system.

I hope I have tried to be objective.

out of circumstances and compulsions
1 bave been 4 B¢ more¢ than duly critical
of Shri Umashankar Dikshit, I may kindly
be forgiven. | apologise for it in my
pcrsonal capaeity, byt in my political
capacity what I have said js the truth,

MR. CHAIRMAN : Shri Dhamankar-
Kindly ask only a question.

SHRI DHAMANKAR (Bhiwandi) : My
case has been very eflectively argued
by my hon. friend Skri Najk.  He bas
pointed that the then Home Minister
very clearly stated that there was force
in the argryment put forword by the
Mabarashtrians. The clection results are
there, For 15 vyears this issue  has
been kept pending. I do not know if the
Govtg'nm-!nt feels that by k=eping issues
pending, they will €vaporate and there
will remain no issues. It is not possible.
For 15 years continuously, these friends
from the border arcas are striving ha-d
to se¢ that the issue is settled once ang
for all.

My hon. friend, Shri B. V. Naik, just
now said, you solve it by piecemeal.
I would request the hon. Home Mipiste,
TOL 10 solve it by piecemeal. Take a firm
decisjon and see that there js no maore
issue left beyween Karnataka and Maha-
rasht}-a. It should be solved on some
principles which should be applicable
for all the issyes that are stil! pendipa.
On some Principles, the issye should be
settled and it should be settled once and
for all.
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The Mahajin Commission’s Report wasg
not an award. The then Prime Minister
Pandit Jawaharlal Nehru, also very clear ly
said that it was a teport and the Gayvern-
ment was not bound to accept it in  toto.

ome recommmendations are accepted when
the reports are submitted by even the
Judges  of the Supreme Court. It js
not binding on the Government to accept
the report in tow. If the Government
feels that certain recommendations are
acceptable,  tle Government accepts
them and certain recommendations are
not accepted,

This issue has been kept pending fo'
the last 15 years. A feeling has been
Created on the borders, on both sides,
in Kolhapur and Sangli on one side and
in Belgaum, on the other side, and the
people feel that they are second-rate
citizens and that step-motherly treat-
ment is beir.g meted out to them. The
people from Maharashtra side feel that
Marathi schools zre being closed on the
Karnataka side and, at the same time,
the people from the Karnataka side
fecl that Kannada schools are being closed
on the Maharashtra side. It is not a very
heatlthy thing to continue. The people
must feel that they are one with =~ other
people. How wili they feel like that ?
It is only when they arc living in an
atmosphere  where they feel that they
arc reated at equal level with otkers.
This feeling of second-rate citizenship or
step-motherly attitude is very ruinous
and dangerous from the point of national
integrity. :

I would request the hon. Home Min‘srer
to see that this issuc is scttled on $éme-
principles and that too as promised
by the then Home Minister, Shri Uma
Shankar Dikshit, before the next General
Elections and there should mot be any
border issue between Maharashtra and
Karnataka and the people on both sides
should live as borthers and held towards.
the development of notonly both the areas
but also help towards the development
of the country, :

THE MINISTER OF HOME AFFA-
IRS (SHRI K. BRAHMANANDA
REDDY) : Mr. Crairman, Sir, this
matter has come up on the foor of Par-
liament quite a few times. The House
will appreciate that the issue of a border
dispute between the Srates is a fairly
complex one. Any objsctive considera
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tion of the :nerits of the martter often
times gets clouded by sentiment and other
emotions.

Now, as you are all aware, after the
recommendations of the Siates Reorga-
nisation Commission, Maharashtra Go-
vernment raised an objection in the
Zonal Council meeting and various attempts
were latelr on made- to resolve the issue
both in discussoins with the Chief Ministers
concerned and even at other levels. You
are also aware that there was an attempt
to resolve it by discussion between the
States themsclves or th= representatives
of the States themselves., There were
two persons on behalf of the Karnataka
Government and two persons on bchalf
of the Malarashtra Government. They
discyseed the matter. Bur, unfortunately,
the representatives of each Government
. stated tke positions which their Govern-
ments themselves had taken. Ultimartely
the Mahajan Commission was appointed.
Unfortunately, after the rccommendations
of the Mahajan Commission were publi-
shed, it has been found that they
have not received that wuniversal acce-
patability. Therefore, it was stated
on the floor of this House that, so far as
the positive recommendations made by
the Mahajan Commission were concerned,
they should bc accepted. As has been
stated earlier on the floor of this House
by the Prime Minister in 1970 or there-
about, what a Commission like the
Mahajan Commission can do is to make
only recommendations. But it has also
been said that those recommendations
must be given the best of consideration
that the Government can give. That is
the position which none of us disputes.
It is not as if the Government were not
anxious to resolve it, if possible, with
possibijlities of wider acceptance. Later,
some proposals were formulated and
communicated to the respective Govern-
ments. But, unfortunately, the Govern-
ments, both Karnataka and Maharashtra,
were not agrecable to that formulation
and as usual, as can be expected, they
stated or reiterated their earlier stand
or points of view. Therefore, in this context,
my predecessor, Shri Umashankar Dikshit,
the Prime Minister and myself, after I
came into this Ministry, have been making
efforts to find something which would
command the maximum acceptability.
It should also be stated that, in matters
of this kind, it would be wery difficult
to expect the complete agreement.of the
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Chicf Ministers concerned.

\ Howe
1t should be oyr eflort and our e M

_ ndeavour
to continue these eflorts and speak ltlo
the Chief Ministers concerned. It is trye

that the opinion of the people also counts
to some extent and, as a representative
of public opinion in each State, naturally
the Governments or the Chief Nincer,

would also figures i
4 ) very muc
discussions. 4 h in the

When we look into this problem, 1
Quite agree, at any rate, 1 i ’not
disagree, if non Prof. Madhu Dandavate
or my i‘ngnd, _Shri Dhamankar or my
friend Shr.,'l Naik say, if the, decision
whatcfve_r 1t may be, creates 5 feeling,
that it is a political one because of poli-
tical expediency or becayse of the pressyre
of any particular group or because of
the strength of the M.Ps coming from
each Swate, then jt is possible that we
may be treading a ground which will
involve us in greater difficylties. There-
fore, any approach to this problem should
be as objective as possible and, if possible
gather as much acceptability as possiblc,
from t]:;c respective States and, at the
same ume, command credibility amongst
other sections of the people who may not
be directly involved in this affair. Un-
fortunately, sometimes, when friends make
their  poits bere to the general pro-
position, namely, that this should be based
on some acceptable principles, to that
exteni, is all right, but...

MR. CHAIRMAN : Mr. Dandavate’s
Question was why don’t you accept
the well-known principle of people’s verdict
being acceptable in this case also ?

SHRI K.BRAHMANANDA REDDY :
I will come to that beforc I go to the
other one.

In matters of this type, it would be wise
if one has to take into accoun: the volume
of opinion in a disputed area. But,
if you base your decision on the election
resylts, probably, in my opinion, it will
lead to greater difficulties not only here
but elsewhere as well.

SHRI DHAMANKAR : We have done
that in the case of Goa.

SHRI K. BRAHMANANDA REDDY :
Goa is a differént thing. That was an
opinion poll. This is not on parallel
with Goa. You bave stated your position.

They bhave stated. their positions.
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In border disputes if emotions are
built in on account of language and
various other factors and if elections are
alone to guide the decision, in my humble
opinion, it will lead to farferched diffi-

culties not only in this area... (interrup-
tions).
PROF. MADHU DANDAVATE

Sorry tointerrupt you. None of us suggested
that the election results alone should
determine this particular  dispute but
also the geographic contiguity, relig:c:us
majority, wishes of the people, family
and the village as a unit.

SHRI K. BRAHMANANDA REDDY :
No, I am coming to that. So far as that
aspect which the Chairman has put is
concerned, you have mentioned‘ that
and even Shri Naik has also mentioned
it just now. If you would obviously
conclude that if that type of thing were
to be adopted, there is no need for any
committee or Commission or discussion
with anybody at all. I do thinl_:, if you
reflect for a while on that question, you
would yourself feel that it is a very unsafe
thing and very undependable thing. There
can not be any rule about. Certainly,
the volume of opinion should also be
taken into consideration. Of course, I
need not go into it. As I have sa}d Jjust
now and as has been stated_c_arhcr also
in this House, so far as positive recom-
mendations of the Mahajan Commission
are concerned, they should be accepted.
It has been made clear even earlier.

Therefore, it has been our attempt or
our endeavour to see that a dt'_cmon,
whatever it may b_e? ulnmatc!y 1s not
based on more political expediency but
based on some rationale approach to
this prob]e‘m. It has been stated _by
Mr. Dandavate—you were referring

ou, - ;
2'0 tl’m memorandum submitted by several

leaders of the parties.
PROF. MADHU DANDAVATE
By all.

SHRI K. BRAHMANANDA REDDY :
May be by all. Absolutely, _no_body has
any quarrel when the principles are
Stated. But, in stating the Ermcq?lcs
also, we have to be very ‘carcful in seeing
to it thata certain principle does not lead
to a more bitter controversy.
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Now, you may also remember that
against a total of 868 villages claimed by
Maharashtra, the Commission had made
positive recommendations for the transfer
of 264 villages covering an area of about
656 square miles with a total populaticn
of about 2.81 lakhs, of which over 79%
is Marathi speaking. Though the claim
of Karnataka was for 528 villages, the
then Government of Bombay, at one stage,
offered to transfer to Karnataka 260
villages. The Mahajan Commissicn had
made positive recommendations for the
transfer of 247 villages covering an area
of about 1368 square miles with a popula-
tion of 3.49 lakhs, of which about 58%
are Kannada speaking. Now, I do notthink
it would be advantageous to take the
suggestion of my hon. friend, Mr. Naik,
to solve this problem by stages. I would
seem inclined to agree with my friend,
Mr. Dhamankar, that whatever the decision
may be, it would be good if the dispute
js settled . . .

PROF. MADHU DANDAVATE : Once
and for all.

SHRI K. BRAHMANANDA REDDY :
Once and for all, if- you want to add
that word. : .

PROF. MADHU DANDAVATE : You
accepted that word.

SHRI K. BRAHMANANDA REDDY :
Therefore, now, I will come to the main
thing. 1 would like to take the House
into confidence and express the hole that
some consensus on the basic features of
our present approach may not be difficult.
In the first place, we had made it clear
that the positive recommendations of the
Mahajan ~ Commissign, which I said
earlier and which was stated earlier alsg
in this House for transfer of territories
from one State to another State, should
be implemented, So far as this aspect
is concerned, there has not been any
serious controversy. The second aspect
regarding which also there is no sericus
controversy, is that any further adjust-
ments to be made, should be only on
the basis of continuity of the areas in
question. Both of you agree. Thirdly,
for any given administrative unit to qualify
for transfer, the majority of persons in-
habiting it should be speakers of the
language on whose behalf the transfer 1s

sought.

PROF. MADHU DANDAVATE : We
are almost agreed.
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SHRI K. BRAHMANANDA REDDY :
Now, this approach, Sir, may require
to be qualified in the interest of some
mijor developmental projects or admi-
nistrative convenience. It is the impli-
cations of this approach that are still
under consideration. We have every
reason to hope that prbposals based on
the above would find maximum accep-
tability and would be equitable to all
concerned.

Now, in this connection, I may also
submit that some conflicting reports,
matually conflicting reports, are ap-
pearing in the Maharashtra Press as well
asin the Karnataka Press. I would appeal
to all sections of the House, to the people
in this area and to the local Press, not
to give publicity to mere speculations
and not to give credence to such specu-
lative reports.

MR. CHAIRMAN : Not to queer the
pitch.

SHRI K. BRAHMANANDA REDDY :
As has been rightly said by Mr. Dhaman-
kar, whatever, you do, Sir, naturally,
there are  bound to be lingusitic mino-
rities. Whatever you do, whatever is
the decision, there are bound to be
minorities, in €ach area, either under the
Maharashtra Goverpment or under the
Karnataka Government.

It is in this connection thatat every
zonal council meeting—recently, we had
the Southern and Eastern Zonal Council
meetings—it has been specifically and
pointedly mentioned to the Chief Ministers
that much of our trouble in border areas
is due to the fact that thereis grievances
among the people of the minority group,
that opportunity is not being given,
that developmental work is not taken care
of, that in educational and technical
institutions, they have not been given
seats and even small children are not
given the benefit of education in their
mother tongue and that opportunities
are not being afforded by the respective
States, mentioned in this regard.

It is these things, in my opinion, that
not only generate but increase the volume
of emotions also in this regard. There-
fore, it has been my effort, and in fact
the Prime Minister had written to the
two Chief Mipisters of Maharashtra and
Karnataka, that in this matter particular
attention should be paid by the Chief
Ministers to see that this grievance is not
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nursed by the minority groups in those
areas. This is absolutely necessary. In
all areas in our country, there are bound
to be minority groups in the border of
each and every State. In faet, it is my
appeal and my submission also that the
Chief Ministers concerned or the Educa-
tion Ministers concerned should take a
very generous view of this matter. A
few lakhs spent or a few admissions given
or a few jobs given to these minority
groups will not only give satisfacticn to
these minorities but also, in my experi-
ence, in my opinion, give more strength
to the Chief Ministers concerned. After
all, minorities logk to the Government
for protection for many other things
more than the majority and, therefore,
it should be the special concern of the
Chief Ministers concerned to pay much
attention and give no scope for the mino-
rity representatives or minorities to nurse
any complaint.

I certainly join my friend, Shri Dha-
mankar, in appealing to you all and to
other representatives and to all organisa-
tions in this connection—that whatever
be the decision—I can make it abundantly
clear to you—the Goveérnment of India
will not be guided by any other consi-
deration except certain principles which
cannot be doubted very much, and you
should help...

SHRI SURENDRA
(Kendrapara) : Very much.

SHRI K. BRAHMANANDA REDDY :
. all of you should help to see that
an atmosphere is created where they live
and continue to live as brothers and work
for the benefit of that State in which

MOHANTY

*they live.

MR. CHAIRMAN : You have not
answered oneé gueustion. What is ycur
concept of ‘well before the next elections’?
That was asked by many members. They
would like to know.

SHRI SURENDRA MOHANTY
The Chair seems to be very much involved
in this question.

SHRI K. BRAHMANANDA REDDY :
As I have submitted already, it is our
endeavour and sincere effort to solve this
matter as early as possible, as soon as
possible  (Interruptions). I mean it, Sir.

v
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PROT. HU DANDAVATE : MR. mm he ol aids
That -m'“ﬁmiw before the elec-  adljthined mibet agak at {r Ad.
tions. tomorTow.

SHRI K. BRAHMANANDAREDDY ;  3.45 hm.

Let us all hope so. Thw Lok Sabha then wdpowvind il Blgwn

the Clock on Tausdoy, April 26, 18
SHRI C. K. CHANDRAPPAN : Now gm 2, 1837 (Sukb). -
1t is going back,

GIPN—86--9 L 83 (ND)/75—7-7-75=978



